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~6. 	Heard Sri Ashok Kumar Misnra. 

2he Di rector, Postal Services, respond nt 
Db.3 disposed of the appeal filed befcre 

him against the order of punishment 
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challenged so far. 

Sri U-Ii~-Mohapatra, Addl.Litanding Counsel 

appearing for the respondents states that the 

appeal of the applicant has been disposed of. 

The applicant's counsel can only move this 
Court for stay of recovery of the amount in 

question proviG"ed he contests the order of the 

appellate autbority, Till that is not done, this 

1-ourt has no Jurisdiction to grant stay of recovery. 

The applicant can move for stay of recovery as soon 

aS, he files a petition against the order of the 

Director of Postal Services, respondent No.3, 
disposing of his appeal'. The O.,A.. is di,-;missed. 
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